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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERA8AD BENCH 	AT HYDERMBRD 

BA 225/93. 	 Ot. of Order:16-1-951  

P.Surj Eabu 

V.Sreenjvasa Ran 

P.Gancadher 

K.Veerubabu 

R.Appa Ran 

5. A.Dayasagar 

7. Ch.Surya Chandra Ran 

B. P.Bhauani 

.. Applicants 

Vs. 

Chief General Manager, Telecom, 
Hyd.rabad-500 001 

Director (Telegraph Traffic) 
A.P., Telecom, Hyd-1. 

Senior Superintendent (Telegraph Traffic), 
Visakhapatnam 0ivision, Visakhapatnam-20, 

Respondents 

Counsel for the Applicant 	M/M.P.Chandramouli 
K.Janardhana Rao 

Counsel for the Respondents 	Shri U.Bhimanna, hddl.CGSC 

C OR MM 

THE HUNtBLE SHRI M.V.HMRI0MSAN 	MEMBER (j) 

I 	 THE HCN'BLE SHRI M.B.GORTHI 	 MEMBER (A) 
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OA 226/93. 	 Dt. of Order:18L1-.95. 

(Order passed by Hon'ble Shri A.B.Gorthi, 	 I 
Member () ). 	 H 

H 
* * * 

The applicants are the part time casual workrs who worke,  

in the Various offices under the Eontrol of the Sr uperintenr 

dent (Telegraph Traffic) , tlisakhapatnam Jivision. 	heir claim 

in this Original Application is for a direction to 4e Res-

pondents to continue them as part-time casual worke±s and to 

consider their cases For grant of temporary status and sub-

sequent regularisatiion. Similarly situated employeS5 approached 

this Bench of the Tribunal in OAs 912/92 and 961/92,j which 

was decided by a full bench of the Tribunal vide ordr 

dt.7-6-93. The Respondents preferred Special Leave Vetition 

before the Supreme Court against the said order and fl re is 

an order of stay issued by the Supreme Court suspendii g opera- 

tion of Ptir order dt,7-6-93. 	 H 

2. 	Heard learned counsel for both the parties. 1n the 

circumstances of the case, counsel for both the partié stated 

that the Original Application may be disposed of with's direc-

tion to the Respondents to give thqbenefit, if any,of he 

Supreme Court Judgment to the applicants herein also. j Shr i 

M.P.Chandramouli, learned counsel for the applicant sthtes 

Bench of the 
that similar direction was given by this/Tribunal in oh 1031/91. 
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3. 	In view of the aforestated O.A. is disposed of with 

H 

a direction to the Respondents that on receipt of the judgment 

of the supreme court in the aforestàted special leve petition 

tiJó 
the benefit of the such judgment shall be 	.Q-r  to; the 

1 

applicants herein also. 

4. 	The Original Application is ordered accordingly. No 

order as to costs. 

(A.e.GOR I) 
Member (A) 

uv 
(A .tI 1-IAR IDA SR N) 

Member (j) 

Is 

Ot. 18th January, 1995. 
Dictated in Open Court. 

/friZ7  -a - -, 
Oeputy Reistrar(J) 

it 

evIl 

Copy to:- 

Chief General Manajar, Telecom, Hyderabad...001. 

Director(Talegrgph Traffic), A.P., Ta]acom, Hydh_.1. 

Senior Superintendent (Telegraph Traffic), Visakhapatnam 
Division, Visakhapatnw-2o. 

One copy to Sri. M.P.Chandramouli, advocate, CAT, Hyd. 

One copy to Sri. V.Shimanna, Addi. CGSC, CAT, Kyd. 

One copy to Library, CAT, Ilyd. 

One spare copy. 

Ram/- 

> 



TYPED BY 	 COMPAREDBt 

CHECKED BY 	 APPRO\IED BY 

IN THE CENTRAL ADr1INITRATIUE TRI3UN½ 
HYDERSB?.D BENCH 

THE HON'BLE MR.A.U.HARIDASAN 	NEI1eER:) 

AND 

THE HDN'BLE rlR.A.o.GDRTHI 	MEMBER ') 

DATED: 

ORDER/-JUDCEMENT.'------ 	

J-i 

• 	O.A.N. 

kdmitted and Interim directions 
issued 

A11oied 

>...'.Jisposed of with Directions 

Dimissed 

• • 	D13\UiSsed as withdrawn 

	

p 	Dis,ssed for Default. 

Rej4ted/Ordered 

_fa order as to costs. 
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